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THE WEST BENGAL BOARD OF SECONDARY 
EDUCATION ACT, 1963. 

CHAPTER I. 

Preliminary. 

. . 

1. I I I This Act mav be called thc W c s ~  Bcncal Board oiSecondmy Shon ti~lc. 

- Wesl Ben. Act XXXVn of 1963. 
West Ben. Act X W  of 1969. 
Wesr Ben. Act XXXI of 1973. 
Wcsl Bcn. Acl IX of 1977. 
Wes~ Bcn. Acl I1 of 1978. 
W e s ~  Bcn. ACL XXXII or 1979. 
W e s ~  Ben. Acl XIII of 1982. 
W e s ~  Ben. Act XXVn of 1983. 
Wesr Ben. Act X of 1984. 
West Ben. ACI XV of 1986. 
Wcst Bcn. ACL XVI of 1988. 
West Ben. Act XX of 1990. 
Wcst Bcn. Act XXTV of 1994. 
Wcst Bcn. Act XXXIV of 1997. _ Ordcr No. 1504-L dl. 3 1.7.70. 

, , w 

Education Acl, 1963. 
(2) 11 cxlends to the whole of Wcst Bcngol: 

[20rl1 Febrrrary, 11963.1 

Att Act to ertobli.~/~ u Board of Sccor~day Ed~icorio~r it1 tlre Slare of 
Nk'esr ~e, tgal ,  ro defile tlrc powers oud froicriorrs of srrch Board ar~d 
ro provide jnr certaitl orlier rlzarrers cotr~zected rl~ere~vitl~. 

It is hereby cnacted i n  the Founeenth Y e x  of ~ h c  Rcpublic of India, 
by  he LegisIature of West Bcngal, as io1lows:- 

'Provided h a t  any insrirulion siluatcd i n  any other State or in any 
Union Terrilory may also, with the sanction oC thc Government oP such 
Stare or Union Territory, as ~ h c  case may bc, apply to the Board for 
recognition and thc Board may, subject to such conditions or restrictions 
w i l  may, with Ihc approval of the Stale Governmenr, think fit to impose. 
grant recognilion ro such instihuon. 

'For Slatcrnen~ orObjcclFand R e w n s  and ~hefinvlcial Mernor;mdum. see the Culcufiu 
Ccetic. Ertraordina~nl lhc 19th Novcrnbcr, 1962, Pyt IVA. page3522: for proceedings of 
thr: \ k t  Brngal l~gislativc Asscrnbly, seethe pmccdings of  Lhe m t i n g s  of  that Asscmbly 
held on lhc 81h, 9th. IChh, 15th md 16th January. 1963; md for proceedings of rhe West 
BcngalLcgislaiveCouncil,sre the p-dings of  the meerings or~hat Council held on U n d ,  
2Jh, 251h. 281h, 19h and 3 1st Juruuy 1963. 

'The proviso was addcd by s. ?. of thc Wcsr Bcngd B 0 . d  of Sccondasy Education 
(hmrnd~~icnt) Act. 1977 (Wrhr Ben. Act 1X of 1977). 
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. . . . . . . . . . .  . . . . . . . . . . . . . . . .  . -  . . . . . .  , - 

(3) 11 shall come into 'force on such dale as t i c  State Governmcnr 
may, by ~~otif ica~ion in h e  OJJiciol Cuzc~re, appoinl. 

hfini~ions.  2. In this Act, unlcss the contcx! otlienvisc requires,-- 
(a) "Board" means the Wesl Bengal Board of Secondary 

Education cstablishrncn~ under this Act; 
?(aa) "by-law" means'a by-law made by ~ h c  Execurive Commiuee 

under this Acr; 
(b) "Head of Instiwtion" means the head or [he teaching slaff of 

an Insliturjon, by whalcver narnc she  or he may be 
designalcd; 

?(c) "Insrilulion" mcans a Sccondary School or an educational 
Instirution or par1 or deparimcnt of such school or Instilulion 
impanjng inst~ucrjon in Secondary Education; 

(d) "Managing Cornmilrec" used in rcfcrence lo an Instirurion 
incIudcs the Govcrnor or rhc Governing Body of such an 
Institu~ion; 

(c) "no~ificarion" means a no~ificalion published in  the Oflcial 
Gozerrc; 

(0 "prescribed" mcons prescribed by rulcs made under thisAc1; 
(g) "Presiden~" means the President of [he Board; 
(11) "Primary Education" means cducarion imported in a p d m q  

school as defined in any Bengal Acr or Wesr Bcngal Acr or 
cducalion cquivalenl hcrc~o; 

( i )  "rccagnised" wilh its grammatical variarions, used with 
relircnce to Insli~utions, means rccopnised undcr [his Acl or 
wir hin thc mcaning ol the Wesr ~ e n f d l  Secondary Educorion T~qg-~,, Act, 1950; OF 1950. . . . . 

Ij) "regulnlion" means a regulation made by Ihc Board undcr 
 his Act; 

(k)  "mte" mcans a rule made by thc Stare Governmcn~ under 
ihis Act; 

(1) "Sccondxy Education" mcans gencral cducarion abovc !he 
primary education stage provided forstudcnrs with a vicw to 
qualifying them for admissian lo a ceniTrcarc, diploma or 
degree caursc inslitulcd by a Univcrsiry or by Government 
'[or by aStalutary Bady], and includcs, subject to any gcneral 
or special ordcr of the State Gavrrnmcnl,- 
(i) ~cchnicat education, 
(ii) agricultural cducation, 

'This Act came inlo rorce w i h  cffccr fmm the 1 s ~  1muaq, 19M. Kdc norific~~ion 
No, 4.551 Edn. tG)IC. 8842163,  dmcd thc271h Decernkr. 1963. published in rhr: Calcrtrrn 
Gnze~fe .  Enruordi~~rr~ OF 1963, Pan I. pogc 4423. 

'Cleusc (m) W= inscncd by s. I(i)  orthe West Bcngal Boxd of Sccondagv Educa~ion 
(Amcndrnenr)Acl, 1979{WcstBcn. ACI XXXlI o i  1979). 

'Clause (c) was inscrted by s. l ( i i ) ,  ibil.  
q-hp ,l."nf< ,t.;,hi" ,h+ <",,-,". ~ " , P L , ~ , ~  imr.,m.,A h.- r 9 -,-.!. . 1xr,..,. D 1 " -- -  r -" 
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(iii) commercial education, 
(iv) cducalion for the physically handicapped, 
(v) education for rhc mentally rcrarded and defechves, 

(vi) education in Rcformarory schools and jails, or 
(vii) any othcr lypcs of cducntion which the State 

Govern~nenl may, i n  consultation with the Board, 
specify. 

CHAPTER 11. 

Thc Board. 

3. ( 1 )  The Slate Governmznt shnlI, as soon as may bc arrcr this 
Act comcs into lorcc, esriiblish a Board nnrnzd Ihc Wcst Bcngal Board or 
Sccond,uy Educmion. 

(3) Thc Board shall bc a body corponte will] perpclual succession 
and a common seal. sllnll bc cntillcd lo acquire, hold and dispose of 
propeny, ro enter inlo con I rac is  and 10 do 111 ather things necessary for 
rhc purposcsd his ACI, and shall by its namc suc and bc sucd. 

l4. The Board shall consist of thc rollowing mcmbcrs:- 
( 1  ) the Presidenl; 
(2) [he President of [lie West Bcngal Council or Highcr 

Sccondary Education, e.r oficio; 
?(3) thc Dircctor of School Education, Governmcnr of Wcsi 

Bcngal, e.r officio; 
11: P * * * * * * 
(5) the Director ofTechnical Educarion, Governmenr oTlVcst 

Bcngnl, ex oficio; 
(6) [he Depury Dirccror of Sccondary Education (for women), 

Government of Wcst Bcngal, es oficio; 

(7) the Deputy Director of Sccondary Education (I). 
Govcrnmcnt of West Bengal, ex oflcio; 

(3) two persons elecled i n  thc manncr prcscrihed from 
amongst the teaching slaffof training colleges for leachcrs 
oCSccondary Schools aFfiliated to or recognised by any of 
[he Universiucs in West Bengal; 

lSeclion I w z  subsriturcd Tor ~ h f  original scclion hy a. 3 or the I V u i  Bengal B o d  or 
Sccondary Education (Atncndmenr)An. 1979 (IVesr Bcn. Acr X X X l l o r  1979). Prior to this 
subsiiiurion thcrc ~ c u r r c d  following chmgcs in ar ipin~l  becrion 4, namely:- 

(i) c l a w  ( I  A) was insencd by 5 .  3(1) OF thc \Veal Bznpl  B o d  of  Sccondary 
Educarion (Arnendmcn~) AEI. 1977 [\\'~sI Ben. Act LX of 19171, 

( i i )  clause (2) wxi subsu~ulcd Tor rhcoriginal clausc by s. 3(2). i b U ,  and 
(iii) clausc (7) w a  omiiicd by 0rdr.r No. ISM-L. dt 31.7.70 published in the Cnlcrrr~~ 

Gnzc~re. E~rmordinn~,  orrhc 31.7.70. Pan 1, pagc 1708. 
'Clausc (3) w a  subsliluled by r.  ?(a) o r ~ h e  \VCSI Bcngal Board oCSccandary Educalion 

(Arnend~i~cn~)  Acr. I 9 M  f\Vecr R m  Arr X PI I OF141 

Esrablish- 
lwnt and 
incorpontion 
oC1k 
\Vat Bcngal 
Board or 
Sccondary 
Wucnlion. i 

Composition 
oiihc Baud. 
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(9) the Dean of the Faculry orArtsand the Dean of ~ h c  Faculty 
of Science of the Calcurta Univcrsi ty, ex oflcio; 

(10) the Dcan of Lhe Faculty of Engineering and Technology, 
Jadavpur University, ex oficio; - 

( 1  1 )  the Adhyaksha, Kala Bllabari, Viswa Bharati, 
Sanlinikctan, e.v oficio; 

(12) n Dcan nominated by cach of h e  ~nivek i t i c s  of ~ u r d w a n ,  
Kalyani and Nonh Bongal and the Bidhan Chandra Krishi 
Viswa Vidy alayii; 

( 13) one person nominated by the Madrasha Education Board 
from arnongn rhc members of ~ h c  Madmha  Education 
Board; 

(14) (a) ~ w o  heads of rccognised Secondary SchoaIs 
norninatcd by the Slaw Government. 

'(b) ~hirty-faur whole-dme and permanenr reachers of 
recogniscd secondary schools, whose appointment 
hxq been approvcd in  accordance with h e  rules and 
of whom one shalI bc from the hilI areas, electcd in  
the manner prescribed. 

fip1unarion.-"Hill arcas" shall have the same 
nleaning as in the Darjccling Gorkha EL11 Council !VestBen. 

Act, 1988; A a  Xlllol 
19RB. . . 

?(c) ~ h r e e  wholc-rime and pemancnt mcrnbers of the 
non-teaching staff oirccognjsed Secondary Schools. 
clected in the manncr prescribed, of whom- 
(a) onc shall be from rhc Presidency Division, 
(b) one shall bc from the Burdwan Division, and 
(c) onc shall be from [he Jalpaiguri Division; 

(15) two representa!ivcs o f  the Wcsl Bcngal Legislative 
Assembly elcclcd in the manner prescribed; 

( 1  6)  five persons in teresled in educauon nominated by the State 
govern men^, onc of whom shall be a woman and a1 lcast 
one shall be a member of b e  Managing Comrnirtee of a 
rccogniscd lns~itulion; 

( 1  7) one person eleclcd by the employces of thc B o d  from 
amongst lhcmselves i n   he manner providcd by 
rcgulations; and 
- - 

'Sub-chrujc(b)w3s Fmsubsntulcd by s, 2orlhc WM B c n g d B o d o r S m n d ~ ~ u c u ~ o n  
(Amcndmnl) Ad. 1483 (War Bm.AcrXXVIl or 1983).Thc~er.Lhcsnmcwr~1bSLjm~cd 
by s. 1 o r r k U T ~ l  Bcngal BomIorSecondcuy Eduulion (Amcndnrnt)Act, 1988(\Vfit Bm. 
Act XVl or 1988). Finally. ihe presenr sub<lnust: (b) war, subnirured by s. 2 of the West 
Bcngd B o d  or Srcondary l luurion (Amendmcnl) Act. 1997 (Rk'est Ben- Act XXXIV of 
1997). 

lT,lh ~ J ~ I I E P  (rb I I I ~ F  i n c ~ n r T (  h ~ .  c 7 d r h . .  \lrorv Rnnn-l R n - 4  n F  Frr--An-. nAnnr-.ri-- 
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( 18) (a) one wholctimc and permanent member of !he reaching 
staff of primary schools recognised by h e  Dismicl 
School Board or thc Dircctor of Public Instruction or 
the Direclor of Primary Education, nominated by the 
Slate Government; 

(b) onc wholctime and perm an en^ member of  he teaching 
staff or collcgcs amliared to any OF the Universiries 
in West Bengal nominated by  he State Government. . .  . . .  . . . 

. . . .. 5. ( I )  If by such date as may be prescribed any af thc aurhoritics, Appoinlmnt . . . .  
in dcraulr in . .  .. . . .  . .  . 

, - olhcr rhan rhe Stalc Government, Fails to elect or nominarc a mcmbcr or clecrion. 
. . 

members as providcd in scclion 4, h e  Slale Governmen1 shalt appoin~ 
member or members qualified for clcction or nomination by such 
authority: 

Provided [hat in thc case of the S m e  Legislalive Asscmbly i i  thc said 
Asscmbly has bccn dissolved, the Stale Government shalI appoint a 
sdtablc pcrson 10 be a member to h d d  of ice  unlil thc said Asscrnbly is 
reconstituted and a rcprcscntative is elected by the members rhercof. 

(2) A person appoin~ed under this section shall-bc dccmcd lo bc a 
mernbcr oi lhc Board duly clccled or nominated undcr section 4. 

6. The name of evcry pcrson clccted or nominated under section 4 P u b l i d o n  ! 

or appoin tcd undcr scction 5 as a member or rhc Board shall bc published 
in the Oficiol Garetfe a5 soon as may be aher his elecrion or nomination elw~d, 

or appointment, as lhc casc may be. nolninnml 
or appointed 
rrvrnbcrs 
orlhc B o d .  

7. ( I  1 Subject to thc provisions of this Act, an elecled, nominaled 
or appointed mcmbcr of ~ h c  Board shall hold office For a [erm of five 
years from [he dale on which his name is published under section 6, and 
may, on expiration of such lerm, be rc-clcc~ed, re-nominated or re- 
appoin~cd. 

(2) No~withslanding !he expiration of h c  rcrm of li vc y c m  spccificd 
in sub-secuon (I ) ,  an elected, nominated or appoinrcd mcmbcr or [he 
Board shall conlinue lo hold office until the vacancy caused by thc 
expiration of the said term has becn filled in accordance with the 
provisions of this Act. 

Tcmof 
onice or 
cIcc1ui. 
nominated or 
app in~cd  
m m k r  
o f r k  
B o d  

8. 1f any member dies or resigns his oriicc or ceases to be n member Cmud 

for any other reason the vacancy shall be filIcd up by a hesh nomination V'mCitS. 

or election undcr section 4 and [he mcmbcr so nominared or elected 
shall hold ofice for the unexpired porlion of Ihc !cm of the member 
whosc nlacc hc fills. 
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9. (1) Tile Prcsidcnr shall bc hppoinled by h c  Slatc Govcmmcnt. 
l(2) The term of ofice of Lhc Prcsidenl shall tx five years from rhu 

dale of his appoinrment. 
(3) The President shall c c s c  to hold office if at any time he bccomcs 

subjcct to any of the disqualificarions rcfcrrcd 10 in sub-section (I) of 
scclion I I. 

(4) Thc Prcsident may resign his officc by giving noticc in writing 
to [lie SWIZ Govcmmcn~. 

(5) The President dlall rcccivc such salary and allowances, if any, 
from the West Bengal Board of Secondary Educa~ion Fund as the Slale 
Govcrnmcnt may dclermine. 

10. (I ) If the President dics or resigns his office or ceascs ro hold 
ofFice or is ~emporarily abscnt rhc State Government shall authorisc a 
nlcmber of tlie Board 10 cxercisc ihc powers and perform the dutics of 
thc office of the President until [hc President resumes office or a new 
Presidcnl is appoinrcd, ns the case may be. 

(2) A Prcsidcnt appoinrcd 10 fill a casual vacancy, undcr sub-section 
(I). shall hold office for I hc unexpired ponion of thc tcrm of ~ h c  Prcsidcnt 
whose place he fills. 

11. ( I )  A person shall bc disqualified far being elected, nominated 
or appoin~cd n mcm bcr oC the Board if he- 

(a) has bccn ndjudgcd by a cornpeten1 Court to be of unsound 
mind; 

(b) is an undischarged insolvcnl; 

(c) bcing a discharged insolvent. has not obtained rrom the Coun 
a ccnificate [hat his insohcncy was caused by misforlune 
without any misconduct on his pm;  

(d) h x  bcen convicted by a Court or  an offcncc which i t  declared 
by thc Sratc Covernn~ent lo be an offcnce involving moral 
turpitude, unlcss- 
(i) such disqualification is condoned by the, Srale 

Governmen!. or 
(ii) [he term O F  his sentencc of imprisonmcnl, or a period oi 

five ycars from the date of his conviclion, whichcver is 
longcr, has cxpired; 

- (e) directly, or indircctly. by himself or his partner,- 
(i) has or had any sharc or inrcrcst in any text-book approved 

by the Board or published by or undcr the authority of 
the Board, or 

lSub-scc~ion (2) wu firs! subsfitutcd for ~ h c  original sub-sec~ion by s. 2 o f  the Wcsl 
Bcngd Eoud ofSccondvy Edumlion (Amcndmcnl) ACC 1963 (\Vest Ben. Acr XXXVII of 
1963). Thcrrahcrrhcsamc was resubsrirured by s. 2 o~lhc\Vcsi Bzngal B o d  oTScwndvy 
Educminn (ArncndmcntI Act. 1994 Ben. Acr XXIV or 1994) 



(ii) has any intertsl in any work done by order of, or in any 
conlracl entcrcd into on behalf or, the Board: 

Provided that a person who had any sharc or interest 
in any text-book referred to i n  sub-clausc (i) shall not 
be deemed to hove incurrcd rhe disqualifica~ion under 
thc said sub-clausc i f  live years havc clapsed from rhc 
dale of thc publicalion or rcpublicarion of such lext-book. 

(2) 1r an clecled, nomina~ed or appointed membcr or  rhe Board 
becomes ar~cr his cleclion, nominalion or appointmenr, as lhc case may 
hc, subjecl to any oi the disqualifica[ions specified in sub-scc~ion (I), 
his membership shall thereupon ceasc wilh effect from such date as rhc 
Srare Govcmmenl may direct. 

12. (1) If any question arises relating 1- 

(i) lIie cligibili ty of any person for clcclion a s  a mernbcr of the 
Board, O F  any Commiuee or of a '[Rcgional Council] under 
[his Acr, or 

(ii) h e  manner in which any such election has hcen held, or 
( i i i )  the disqualification of any  membcr of the Board, of any 

Commiltec or of a '[Regional Counciu con~inuing as such 
mcmber, 

such qucsrion shall bc referred for dccision Lo a Tribunal consisling of 
a Judicial Orficer not below the rank of a Dislrict Judgc or an Addirional 
Qislrict Judgc. appointed by the State Govcmment. 

(2) Thc procedure'to be iollowed by the Tribunal shall be such as 
may bc prescribed. 

(3) Thc decision of Lhc Tribunal under sub-scction ( I )  shall bc 
final and no suit or procecding shall tic in any Civil or Criminal Coun 
in respect or any matter which has bezn or may be reicrrcd to, or has 
bccn decided by, thc Tribunal undcr that rub-sccrion. 

13. ( 1 )  An elccrci, nominated or appoinrcd rncrnber of h c  Board 
may rcsign his sear by giving oolicc in  writing 10 the Presidenl, and 
when such resignation is accep~ed by thc Board, such merrtbzr shall bc 
deemed ro have vacarcd his seat. 

(2) The Sratc Government may, by nodfrcation, and afrcr giving the 
member concemcd an opprlunily O F  being hcord, removc any clccred, 
nominawd or appointed member of the Board if, without oblaining thc 
consen1 of thc Presidenr, hc i s  absent from lhree consccu~ivc meetings 
of the Board. 

Rcsignxion 
and 
rcmuval of 
mcmbcrs. 

'Thc rvards rvihin thc square b n c k c ~  wcre substi~urcd Tor i h t  words "Rcgional 
EuminaionCouncil" by s. 4 of IhelVcsr Bengd BowJofkwnduyEduc~ion (Amendmcn~) 
ACI. 1979(\l'rstFlen Arr XXX11 nf 1679) 



Conduct of 
~ w c t i n p .  

Tlre Wesr Bellgal Board of Secoridaql Ed~rcatio~l Act, IY63. 

[West Ben. Act 

14. The Prcsidcnt, or in his abscnce, one of fhc mcmbers of thc 
Board elccrcd from amongsr [hose present, shall preside at meelings or 
thc Board, and Ihe Presidcnl or such membcr shall be entitlcd lo vote on 
any matter and shall have a second or casting vow in cvcry case orequality 
of volts. 

15. (1) No membcr of [he Board shall vole on any matter in which 
hc has any personal or pecuniary interest or if i t  rclates 10 any Instjlution 
or which he i s  cirhcr a leachcr or a mernber or thc Managing Committee. 

(2) The Presidenl or the member presiding a1 a mccting of the Board 
shall dccide any qucstion arising undcr sub-section (1) and his decision 
thereon shall be final. 

16. ( 1 )  The Board shall havc a Secretary who shall be appoinred by 
~ h c  Statc Govcmrnenr. 

(2) The Board may appoint such other officers and servancs as i[ 
considers necessary for carrying out the purposcs of r his Acl. 

'(3) The method of recruilmcnt and [he conditions of  service 
(including  he scalcs of pay and allowances, if any) shall,- 

(a) as respecfs thc Sccrelary, be such as-may be prcscribed, and 
(b) as respecls h c  other officers and scrvants, be such as may, 

subjecl l o  thc approval of [he State Government, be 
dcccrrnined by regulauons published in the Officinl Gazette. 

?(3A) Anything done or any acdon laken undcr sub-seclion (3) 
bcforc the publicu~ion of [he West Bcngal Board of Secondary Educa~ion wfil Ben. I 

Act XX bi (Amendmcnl) Act, 1990, in the Oficinl Guzetfe. shall bc deemed to 1990, 
havc hecn validly done or [&en under sub-sccuon (3) as amcnded by thc 
Wcs~ Bengal Board of Secondary Educalion (Amendment) Act. 1990, a s  
if thc West Bengal Board of Secondary Education (Amendmen[) Acl, 
1990, wcrc in force when such hing done or such action was taken. 

(4) Subjccl to [he gencral conlrol and supervision of thc President 
h e  Secretary shall be the principal adminisrntive oficer of thc Board. 
Hc shall be entitIcd to auend and spcak ai any meelings of h e  Board, bui 
shalt not bc entitled to volc. 

17. Such rnemberr oTIhe Board orof any Cornminee. Sub-Committee 
or Council constiluted under lhis Act a arc not in the service of the 
Slate Govcmment, shall. in rcspect of expenses incurred by hem in 
aucnding mcelings of chc Board, or of any such Cornmittce, Sub- 
Committee or Council, or in exercising any powers or performing any 
dulies conferred or imposcd upon hem by or under [his Acl, be paid by 
b e  Board such allowances and at such rates as may bc prescribed. 

lSub-sec~ion (3) w x  substi~u~ed for theoriginal sub-sealon by s 3(a)of1he Wesl Bcngd 
B o d  o l S c c o n d ~  Education (Anwndmcnt)Acc. 1990(\Vat Bcn. Act XXoT 1990). 



CHAPTER Ill. 

Committees and '[Regional Councils]. 

18. As soon as may be aficr [he Bodrd is cstablishcd thc Board shall C~mn~inecs. 

conslilulc Lhe following Cornmil!ccs, namc1y:- 
(a) Ihc Rccognilion Committee; 

'(aa) the Execulive Cornmiltee; 
(b) rhe Syllabus Committee; . . 

(c) ltle Examination Commiuee; . . .. . . . 
. - 

. . 
. . 

(d) the Appeal Commitlee; . , , . , , . 
(e) rhe Finance Cornmitree. 

19. '(1) The Recognilion Committee shall consist of the following Rccogni~ion 
Commillcc. mcm hers:- ! 

(a) the Presidenf; 
4(b) the Director of  School Educalion, Governmenr of Wcsl I 

Bcngnl, ex oflcio; 
(c) four pcrsons clcclrd by ihc Board i n  Ihc manner provided 

' 

by regulations from amongsl [he mcmbers referred to i n  
clause (14), clause (15) and clause (16) of section 4; 

(d) the ~ c p u l y  Director of secondary Educa~ion (for women), 
Government of Wesl Bengal, e.r oficio; and 

(c) thc Dcpuly ~ i r e c l o r  of~ccondar~ Education (I), Government 
of West Bengal, ex oflcio. 

, , - ,  , 

(2) The President shall be the Chairman of rhe Recognition 
- Commiltee and the Secretary 10 the Board shall be the Secretary to the 

said Conirniuee. 

(3) Ir shall be [he duly of h e  Recognition Commi~lcc to advise 5[rhe 
Executive Commitlee] on all malters concerning the recognition of 
Insulurions and :'[the Executive Cornnutlee] shall not accord recognilion 
lo any Insrirution except on the recommendation of  he Recognilion 
Cornmillee. 

'The words within heqw bnckrts were sularitutrxl f o r k  uoo& "Regional Examinidion 
Council" by s. 5 oithc Wcsi Bcnaal Board of Scconddw Education (A~imd~ucnl)Act .  197'1 
(Wcsi  ~ c n , . ~ c r  XXXI I  o f  1979).- 

'Claux (aa) WLS inscncd by s. 6. ibtd. 
'Sub-scc~ion [ I  ) was subsliruldd lor the original sub-sec~ion by s.7(a), ibid, Prior 10 this 

substiluiion clawc (b) ro onginnl sub-sccrion (1) w z  subsli~urcd by s. 4ofthe Wtsr Rengal 
H o ~ d  of Sccondw I3uc;rrion (Amendmen!) Act, I977 (Nksr Ben. Act 1X or 1977). 

'Clause (b) rvas s~+s[irurcd by s. 3 or rhc IVUI A c n p l  Board or Secondary Education 
(An~cndmcn~)Ac~.  1981 (Wcst Bcn. Act X 01 1984). 

3The words within the squve hrackek were subsliruled for rhc words "lhc Baud" by 
s. 7(b) of Ihc W m  Bengid Boardor Secondary Educalion (Amcndmn;)Acl. 1979(Wcsl Bcn. 
A d  XXYl l  nf 14701 
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(Chaprer Ill.-Committees and Regional 
Corincils.4ectiot~ 19A.) 

Excculiht 
Commitre. '19A. (1) The Execuhve Commitlce shall consist of the following 

rnembcrs:- 
(a) lhe Presidenl; 

!(aa) thc President, West Bengal Council of Higher Secondary 
Education, ex oficio; 

'(b) Ihe Director of School Education, Government of Wcst 
Bcngal, ex oficio; 

4*  * * * * * * * 
(d) the Depu~y Direclor of Secondary Educalion (I), Government 

of West Bengal, ex oflcio; 
(c) [he Depucy Director of Secondary Education (for Women), 

Govcrnmcn~ of West BengaI, ex oficio; 
(0 five persons elecled by [he Board in [he manner provided by 

regulations from amongst the members referred to in clauses 
(8). (9), (10). (11) and (12) of section 4; 

(g) five persons elected by the Board in [he manner provided by 
regulations Irom amongst the members referred to in clause 
(14) of sccuon 4; 

(h) one person elecled by [he Board in the manner provided by 
regulations from amongst the members referrcd to in clause 
(15) of secrion 4; 

(i) two persons elected by h e  Board in the manner provided by 
regulations from arnongsl !he members rcfcrrcd to in clause 
(16) and clausc (18) of sccuon 4; 

(j) member relerred ro in cIause (17) of section 4; 

(2) The President sball be the Chairman of the Execulive C~mrniuee 
and the Secretary to [he Board shall be the Secretary to the said 
Commit tee. 

(3) '[Subjecl to any general or specid orders of h e  Stale Government, 
the provisions of this Act and any rules or regulations made thereunder, 
the Executive Cornminee sball have h e  power] I* 

(a) advise he Board on all rnauers relaling to development of 
Secondary Education; 

(b) take such steps as may be necessary to carry out, as directed 
by the Board, the policy in accordance with the provisions of 
this Act; 

'Section 19A wns inscncd by s. 8 of the West Bcngnl B o d  of Secondary Educmion 
(Xmcndnicnr) Act, 1979 (Wal Bcn. Act XXXllof 1919). 

'Clause (Y) ws inscncd by s. 2(1) or rhc West Bengd B m d  or Secondary Edudon  
(Arncndmenr) Act. 1982 (West Ben.Act Xl l I  of 1982). 

'Clause (b) was subs~itulrd by s. J(n) of the We51 Beogd Board of Secondary 
Educa~ion (Amcndmcnl)Ac~19%4 (Wcst Ben.Act Xof  1984). 

'Claust: (c) wrus omifled by s. 4(b), ihid. 
'The words within the squye bnckeu we* subsriculcd lor the words "It shall k the 

duty of thc Erecu~ivc Cornmi~trr" by s. 2(2)(a) of fie Wcsr Bcngal Boxd of Secondary 
7. . :. . , . -..- J -..--, . .- I n n -  ,t.-. .. " .- * . . * * * , I  . C , r n " * ,  
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'[subject to any directions] of the Slate Govemmen~ in regard 
lo thc nurnbcr. location and manner of selection- 

(i) grant or rcfusc rccognilion 10 Inslitutions, and 
(ii) withdraw recognitions granted to Instilutions, afier 

considering [he recommendation of [he Recognition 
Commitlee'* * * * * *; 

(i) amalgamnlc rwo or more  Instirutions into onc  

(ii) splii one Inslirurion inro IWO or morc Insri~ulions, and 
(iii) shift an Instilution from one s i le  to another 

3 * * * * * * -  

(i) supervise the Funclions of [he managing commiuees, 
(ii) approvc or withhold approval of thc constiturion of thc 

managing comrnittccs, 
(iii) approve speciaI conslirulion of the  managing 

commitlees4* * * * * *; 
(iv) superscdc a managing commirlee and appoinl  

Adn~inislraror 5[or ad Iloc commitlcc] to manage the 
ariairs of an Instiwtion; 

maintain a rcgistcr of rccognised Insliruiions; 
provide, ar~er considering the recommendarions, if any, of 
thc Syllabus Cornrnilrcc, thc syllabus, rhc courscs of sludics 
to be followed and rhe books to be sludicd in recognised 
insrilulions and for examinarions ins~irulcd by [he Board; 
undertake, if necessary,with the approval of the Slate 
Government, the preparation, publication or sale of [ex[- 
books and othcr books [or use in recognised Inslirutions; 
(a) approve or prescribe books eirhei for being studied in 

recognised instilulions or for examinaiions instilu~ed by 
the Board or for both, and 

(b) publish lisl of books so approvcd or prcscribcd and rcvise 
such l i s ~  from lime lo lime; 

"[set down] the condi~ions lo be fu~fillkd by candidates 
presenting IhcmscIves for examinations institutcd by rhc 
Board; 

'Thc words within the square b n c k c ~ s  were subsrirured Tor the words "subject ro my 
ordcs" by s, 2(2)(b)(i)(Z) orihe \Ires[ Bcngal Board oiSecondary E d u u ~ i o n  (A~ncndurn t )  
ACI. 1982 (Wccsr Bcn, Ac1 XlIl of 1982). 

T h c  words "and inaccordancc with such rcgulatiom as nmy bcrnadc by I h c B o d  in this 
bchalr' wcrc omitted by s. Wb)(ii),  ibid. 

JThe words :'in accordancc wilh such rcgulauons as may bc mmadc by this Board in this 
bchdf 'wcn: omit~ed by s. 2(2)(c). ibid. 

'The words "in accordancc wirh such regulations LS I n q  bc lnadc by the Board" sen: 
on~itrcd by s, 2(2)(d)(i), ibid. 

'The words within thc squarc bnckcrs wcrc inscncd by s. 'l(?)(d)(ii). ilrid. 
dClausc (g) w a  subsritu~cd by s. 2(2)(c), ibid. 
'Clausc (i) was subs~ituted by s. 3( l )  of rhe\Vest Bengnl Board oiSccondary Educarion 

(Arnmdmml)Acl, 1983 (West Bcn. Act XXVII of 1483). 
'The words within the muare brackets were subsrirured lor the words " ~ n f t  bv-laws 

regarding" by s. 2(2)(0 of thi Wes! Bengill B o d  or Secondary Education ( ~ ~ n c n ~ l i i c n t )  
A r l  1097 t\V~rr R m  hrl Y l l l n f  1QR71 
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'(k) provide, after considering thc recommendations, if any. of 
rhc Ex,uninalions Committee and thc Rcgjonnl Councils and 
wilh the approval of thc State Government, [he rams of 
remuneration to be paid to papcr-sclters, moderalors, 
tabulnlors, examiners, invigilators, supcrvjsors and othcr 
persons cmploycd in conneclion wirh the cxaminalions 
indituted by the Board and Ihc r a m  of fees to he paid by 
candidales for such examinations; 

(I) (i) grant permission 10 candidates to appear ar the 
cxaminalions insti~uled by lhe Board, and 

(ii) rcfusc or withdraw such permission, if it thinks fir, 
=[stating thc reasons of such refusal or withdmwal]. 

(4) The Execudvc Cornmitree shall submil lo thc Board '[hali-ycarly 
rcports] on thc action laken by il on mat[crs specified in this section and 
such other rcports, rcturns, statements and information on any matter 
relating 10 the duies of thc Exccutive Commitlee as  he Board may 
requirc from rime to rime. 

"(5) Thc Exccutive C o m n u ~ t r e  may, if it  thinks necessary, make by- 
laws, nor inconsisrcnl with  his Act or thc rulcs or the regulations made 
thereunder, formdischarging its functions under this Act: 

Provided h a [  any dccision or aclion laken or any ordcr madc by thc 

Executive Committee in rhc discharge of iu functions under [his Act 
shall not bc invalid merely on the ground thal no by-law has been made 

under this sub-secdon. 

(6) No by-law shall bc valid unless il is approved by !hc Starc 
Government. The Execuuve Commi~rec shall submit by-taw lo the Board 
and lhc Board shall examine the same and su brnil the by-Inw to the State 

Govcmmcnl with its reporl. The State Govcmrncn~, after considering 
the rcporl of rhc Board may approve the by-law and, if ncccssaq, makc 
such ddilions, alterations or modifications as it thinks fit. 

(7) MI by-laws approvcd by the Stare Govzrnrnenl shall be published 
in [he Oflcial Gazenc. 

'Clause (k) was s u b s r i ~ u ~ d  by s.Z(Z)(g) oTr11c Wesi Bcngal B o d  of Saondcuy Educa- 
tion (Anlcndr11cnl)Acr. 1982 (\Yes1 Bcn.Ac[XIliof 1982). 

Thcwords within the square bbnckeis were S U ~ S ~ ~ U I C ~  forrhcwordr,"in accordanccwifh 
such by-laws as m y  bc n i d e  by ir in this behalr'by s. 2(2](h), ilrid. 

'The words within h c  square bncliets wcre substiluted for the words "qumerIy reports" 
by s, 2(3), ilrid. 

'Sub-scction (5) was first subs~ilurcd for originalsub-scclion by s. 2(4), ibid. Thcmlter 
thc prcscnl sub-scc~ion was subsrituled by s. 3(2) of rhc Wcsr Bc,ngJ Board of  S c c o n d q  
Educaiion (A~ncndrncnl) Acl. 15183 (We51 Rcn. ACI XXV 11 of 1983). 
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20. '(1) Thc Syllabus Comrnillec shall consist of thc following Syllabus 
niembcrs:- Comrnilrce. 

(a) [he Presidenl; 
?(aa) [he President, West Bengal Council of Higher Secondary 

Educarian, E.r oficio; 
(b) the Dean of rhr Facully of Ans of Ihe Universily of Calculra, 

ex oflcio; 
(c) the Dcan of lhe Faculty of Science of rhe University of 

Calculta, c.r oficcio; 
(d) a Dean nominated by each of  he Universiries of Burdrvan, 

Kalyani and North BengaI; 
(e) the Dean of lhe Fncul ty olEngineering, Jadavpur University, 

e.r oflcio; 
(0 one person clcctcd by thc Board in rhc manncr provided by 

rcgulalions lrom amongst thc mcmbcrs rcrcrrcd to in clause 
(8) of seclion 4; 

(g) Five persons elected by the Board in rhe manner  provided by 
regularions From amongst thc mcmbcrs referrcd ro in clausc 
(14) of scc~ion 4; 

(11) three persons having special knowledge o i  scientific or 
lechnical cducnlion, who may or may not be mcmbcrs of thc 
Board, clcc~cd by thc Board in thc mnnncr provided by 
regulations. 

(2) The President shall be the Chairman of rhe Syllabus Commitrcc 
and the Secretary to the Board shall be the Secrerary to rhe said 
commitlee. 

(3) 11 shall bc h c  duty of thc Syllabus Committee t+ 
(a) advise '[,by way of recommendarion,] 4[~he Execulive 

Committee] about the syllabus and courses of  shdics to be 
followed and he books to bc studied in rccogniscd Inslitutions 
as wcll as far cxminations instituted by [hc Board: 

(b) advise '[, by way of rccommendarion,] '[the Executive 
Commirtee] on any matter relating to !he syltabus, caurscs 
of study or books to hc studied, as may be rcfcrrcd 10 il by 
"[thc Executive Commirrec]. 

(4) The Syllabus Coninii ttze may appoin~ such Sub-Commir~ee or 
Sub-Committees as it may consider necessary lo advise i t  upon any rnartcr 
rcrcrrcd lo in sub-scction (3) and i~ shall nor bc ncccssary for any member 
of such a Sub-Comrnitlcc lo bc a membcr of hc said Committee or'llhe 
Exccutivc Commir~ee]. 

'Sub-sxclion ( I )  w a  substilu~cd for original subsection hy s. 9( I )  oChc Wcs~ Bcngd 
Bo* olSccondary Educa~ion (hnlcndnxnr)Ac~, 1979 (West Bcn. Acl XXXll of 1979). 

-Clause (aa) wm inxned by s. 3(1) ofthe West Bengd B o d  of Secondary Eduu~ion 
(Amcnd~ncnr)Acr, 1981 (Wcst Bcn. Acr XI11 of 1982), 

'Thc words within Ihr:squur: bnckek in clauscs (a)md (b) wrreinsrnrd by s. 3(l)(a) and 
s. 3(2)(b), rcspccrivc:cly. ibid, 

'The words wirhin tk s q u m  bnckts  in clauses (a) md'(b) oTsub~scclion (3) and sub- 
section, (41 wu? subs~iiu~cd Tor thc words "thc,BoarJ" by s. 9(7_)(a), !. 9 ( l ) ( b )  and s. 9(3), . -  ... - .  . . ......... 
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Emltimalions 21. ' (1)  The Examinarions Committee shall consist of lhc following 
C o ~ i u i ~ i ~ ~ c c .  mcmbcrs:- 

(a) thc Prcsidenr; 
?(b) the Director of School Educa~ion, Governmenr of Wcsr 

Bengal, e.r ~Jficio: 
(c) one person nominaled by the Slarc Govcrnmenl from 

amongst the members of rhc Board referred to in clauscs 
(9), (lo), ( I  I )  and (12) OF section 4; 

(d) one person elected by rhc Board in h e  manner provided 
by regulations from amongst the members referred to in 
clauscs (9). (lo), ( 1  I )  and (12) of section 4; 

(e) the Dirrclor of Technical Educalion, Governmcnr of Wcst 
Bcngal, e.r oflcio; and 

(0 the Depuly Dircnor of Secondary Education (I), Covernmen~ 
of West Bengal, e.r oficio. 

(2) Thc Prcsidcnt shall be [he Chairman of the Examinations 
Cornmil tcc and the Secretary to rhc Board shall be the Secrelaq 10 rhc 
said Commi!rcc. 

(3) It shall be [he duly of I he Examinations Commiltcc lo- 

(a) arrange for the holding of cxarninations inslitured by thc 
Board including [he fixing of ccnrres for such examinations; 

(b) appoint Papcr-sctlcrs and Moderalor; for such cxarninations; 
(c) appoinl Examiners, Tabulaiors, Supervisors and Invigilators 

for such exarnjnalions; 
(d) consider, approve and publish the resulrs O F  such 

examinauons: and 
(c) disqualify candidates for presenting themsclvcs a( 

examina~ions Tor any reason considcrcd to be adequate or 
Tor being declared as having passed any such cxarnjna~ion 
on Ihe pound ol misconducl. 

'(4) Thc Examinations Committee shall advise- 
(a) thc Excculive Comnlillee on- 

(j) rhc ratcs of remuneration l o  bc paid lo the paper- 
sellers, modcralors, tabulators, examiners, invigilators, 
supervisors and other persons empIoyrd in conncclion 
with exarninalions, 

'Sub-sccl~on (I ) was substituted Tor original sub-sccrion by F. IO( I )  olrhc \Yes1 Bcngal 
B o d  of Sccronduy Education (Amcndmen~) Act. 1979 (Wcst Ben. Act XXXll of 1979). 
Prior lo his  subsrilulion, clausc (b) ororiginal sub-seclion (1) \ v x  subsI1IuIcd by s. 5 orlhe 
Jt'cst Bmg;11 Boxd olSccondary Educa~ion (An~cndn~cnt) Acl. 1977 (\Vcsl Bcn.Aa 1X or 
1377). 

'Clausr (b) wns subs~ilulcd ror [he original clause by s. 5 OF the We51 Bengd Board of 
Sccnndary Educa~ion (A~n indrncn~)Ac~ ,  1984 (\Vest Ben. Acr X or 1983). 

'Suh-sccrion (4) w;l~s~rlr!liiurd rqrthc o"6nal rtih-wcrion hvc ICH2lnTrhc W~sr R r n ~ n l  
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Cout~ccils.-Secriorr 22.) 

(ii) the fees 10 be paid by the candidales for examinations; 
and 

(b) [he Board on any marter relating to examinations which may 
be rc fe~cd  lo i~ for advice by the Board. 

(5) The Examinauons Committee may appoint such Sub-Commic!ee 
or Sub-Comminees as il may cocsider necessary to advise it upon any 
milttcr referred ro in sub-sections (3) and (4 ) and ii shall not be necessary 
for any membcr of such a Sub-committee ro be a member '[of the 
Examinadons Cornmiltee or the Executive Committee or Lhe Board]. 

22. '(1) The Appeal Committee shall consist of thc followjng APW, 
mem bcrs :- Comrm uee, 

(a) three persons elected by the Board in h e  manner prnvidcd 
by rcgulalions from amongst thc members rcfcrrzd lc i n  
clause (14) of section 4; 

3(b) a person, who is or has been a mcrnber of lhc judicial 
service of h e  Stale Government, nominated by thc Stale 
Government; 

I(c) ~ h c  Dircc~or of School Educaiion, Governmenr of Wesl 
Bcngal, ex oficio; 

(d) a member of a managing committee of a recognised 
Instituuon nominalcd by h e  President. 

(2) 5[Thc person referred to in  cIause (6) of sub-section ( I ) ]  shall be 
the Chairman of the Appeal Cornmiflee and the Secre~ary to h e  Board 
shall be the Secretary to the said Committee. 

(3) If  shall be the duly of [he Appeal Commiucc 10 hear and decide 
appeals by teachcrs 4[and other employees] against decisions of Managing 
Commictecs of inslituuons adversely affecting them, in accordance with 
regulations made in this behalf. 

(4) The decisi~n of he Appcal Committee under sub-seclion (3) shall 
be finnl and no suit or proceeding shall l ie  i n  any Civil or Criminal 
Coun in respect of any matter which has been or may be referred to, or 
has been decided by, the Appeal Committee. 

- - -  - 

'Tk words- wilhin Ihc squvc bmcl;els were subsutulod lor Lhewods"of he  lhmimlions 
Commitrec or of h e  Board'' by s. 10(3) ol~he  W~sr Bengnl Board ofSccondary Education 
(Amzndmen~)Act. I979 (Wut Ben. Act XXXII of 1979). 

'Sub-section (1) w s  substilu~d forthcoriginalsub-seaion by s. I J{a). ibid. 
"Clam (6) was subs~i~ulcd by s. J(1) of the West Bcngd Board oisecondq Educnrion 

(Amendmen1)Acr. 1982 (West Ben, Acr XI11 of 1981). 
' C l a ~ ~ e  (c) was substituted by s. 6 of the Wcst Bcngd B o d  or Secondary Educvion 

(Arncndrncn~)Ac~, 1984(Wcsr Ben. Act X of 1984). 
T h e  war&, figum.ler~ermd bnckcls werc subsituled for h words 'Tk PresidentV'by 

s. 1 I(b) of tht Wcsr Bengd B o d  of Scconday E d u h o n  [Arncndment) Act  1979 (West 
Ben. A c i X X X L l o f  1979). 
bThc words within the quare brxhts wcrc i n r i d  by s. 2 of  the Wal  Bcngd Boardof 
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' ( 5 )  The honorarium or remuneration. if any, of the member 
nvniina~cd under clausc (b) of sub-section (1) may be fi~cd by the Slate 
Government by an order made in h i s  behalf. 

Finmcu 23 .  ( 1 )  The Financc Committee shall consisk of ~ h c  following 
Corii~nirrc~. , mcmhers:- 

. (a) the Prcsiden~; 

'(b) the Direclor of School Education, Govcrnmenr of Wesr 
Bengal, e.v oficio; 

(c) ~wo,rnernberso~~eBoardele~t~d by rheBoardinthcmanner 
provided by rcgulalions; and 

(d) onc person having knowlcdgc of, or -experience i n ,  
financial marters. appointed by Ihc Srale Governmcnt. 

(2) Thc Prcsidenl shall bc the Chairman of  he Finance Cornmiltee 
and che Sccrctary to [he B ~ a r d  shaIl bc [he Secretary to the said 
Cornnlirtzc. 

(3) It shall bc- the duly of Ihe Finance Cornmitree ro prcpare the 
budget of [he Board and to perform such other functions as [he Board 
lrlay dirccl. 

OrIlcr 24. ( 1 ) Thc Board may, with thc approval of  he Sale  Governmcnr, 
Co~nrninccs. constilutc such orher Commirtre or Commi~ees ns it may think f i t  and 

any such Comn~it~ee may be composed wholly or in par1 of members of 
thc Board. 

(2) The Board may, with [he approval of rhc Stale Governrnenr, 
dclcg~tc to any such Committee any of i ts  powers or functions and may 

. in like manncr withdraw from it may such power or runction. 

Kcgiolnl )25. (1) T h c  Board may, with the approval of the State Govcmment, 
Cuuncil. const ilute such Regional Council or Councils as i t may deem f i r .  Thc 

numbcr, composition and wrritorial jurisdiction of a Regional Council 
shall bc determined by the Board with the approvai of  he Stare 
Governmcnr. 

'Sub-wction (5)aa k n c d  by s. 4(2)0f~hc\Vrt Btngd B o d  oIScmnday Edudon 
~A~wndrnclil)Acl, 1982 (\Vest 0cn.Acr Xlllol1981). 

'Clause(b) was firs1 subs~i~uird by s. 6 olthc Wesr Bengal B o d  orSccondvy Eduulion 
(Arntndmcn~)Act. 1977 (Wcst Bcn.Aci lXa11977). >cmner. lhc saml: w a  resubmitu~cd 
by s. 7 or the Wcsi Rcngd Board 01 Secondary Educa~ion (Amcndment) Act, I984 (Wcst 
Ben. ACI X of 1984). 

"Scclion 25x03s substitutrd Ior rhc original seclion by s. 5 oilhe West Bcngrrl Board 
of Secondq &ducation (Arncndnient) Acr, 1982 [Wcsi Bm. Act XIlI or 1982). Rior 

to [his substiru~ion. lhc wards "Regional Councils" rvcrc substituted Tor the words .'Regional 
Elranination Councils" in o r i ~ n  J stction 25, by s. 12 orlhe WM Bcngal B w d  of b n d w  



The Wesr Bn~gal  Bounl of Secorrdaiy Erhrca~iot~ Acr, 1963. 

(Cl~aprer Ill.-Cotrrtnifrees mid Rcgior~nl Co1rrrci1s.- 
Sec1io11 26.-~tiabrer IV-Powers a t d  "Drrries of !Ire 

Board arrd Presiiler~ r.--Secriorr 27.) 

(2) Tile Board may, wilh die approval or thc Stale Governrncnr, delegate 
ro a Regional Council such powcrs or dulies of tlu Board, h e  Executive 
Commit lee or thc Examinations Cornmi~lce,  confcmd or imposcd by or 
under this ACI, cxcepl ihosc rcicrrcd LO in clause (b) or sub-secrion (31, 
clause (b) of  suh-scclion (4), and subseclion (3, of sec!ion 2 1, as IL may 
deem f i ~ ,  and may a1 any ~ i m c  wihdraw from such Rcgional Council rhc 
powers or duties so dclcgared and dissolve thc Rcgional Council. 

26. ( I )  An clcclcd, nominaled or nppoin~ed member of any Tcrnbof 
0m.X of Commirlce or Council constilured under this Acl, who is also a mcmbcr ,,k, or 

of the Board, shall continue lo hold office unlil he ceascs to be amenibcr thr: 

of he Board Conminim 
md 

(2) An elected, norninatcd or appointed member or any Cornniittcr: COU"CilS- 

or Council c o n s ~ i ~ u ~ c d  under this Act, who is no1 a member of the Board, 
shall hold office for such ~ c r m  as may be '[spccificd by the Board.] 
and may on cxpirarion of such t c m  bc re-elected, rc-nominated or 
rc-appoinlcd: 

Providcd ~hal, norwilhs~anding hcexpimtion of hesaid lcm,  an eleclcd, 
nvminalcd or appointed mcmbcr of a Conmmittee or Council shall con~inuc 
to hold olficc until the vacancy caused by thc cxpiration of rhc said t e r n  
has bcen filled in accordance wilh  he provisions of thjs Act. 

(3) The provisions of section 5 and of scctions 8, I 1  and 13 shall 
apply l~rlrraris tnvrarzdis lo members of any Commillcc or of a ZIRcgional 
Council] conslituted under this Act as if references lo  the Board or 
~ h c  Przsident were rcCcrcnces lo such Comrnitlcc or 'lRegiona1 Council] 
or thc Chairman of such Committee or =[Regional Council]. 

CHAPTER IV. 

Powers end '[duties] of the Board and President. 

27. {I) It shall bc [he duly of the Board lo advise ~ h c  Slare 'IPowcrsmd 
dulies] olthc Governmen1 on all matters rcloting ro Secondary Educalion referred to Bd, 

it by the State Govcmmcnt. 

IThc words wihin ihe squm bmckcts wvcre subsliluled Tor ~ h c  words "pro\,ided by 
reguIarions madc i n  this bchall," by s. 6 or!hc WCSL Bcngd B m d  oTSccondqEducnlion 
( h n d n ~ n l ) A c t .  1882. (\Vat Bcn. A n  XI11 or1 !IS?). For thc W-I Bcngd B o d  or&condary 
Educarion [Tcn~i of ofice of Mernkr or a Conirninec or Council) Rcgularions, 1964 see 
no~ilicati~n da~cd the 26th Scprcnlbcr. 1946. publiskd ~n thc Culcrrrra Gnierrr, supplement. 
page 91 8. 

3hcwvords withinIhcwuxc b n c k a  wcresubstirurcd forthewodsdRegonJ E~Yniouion 
Council" by s, I3  oflhc\\'r;l BrngalBoard of Sc~onduy Edumion ( ~ r n e n d r n e n ~ ) ~ ~ ~ ,  1979 
(\Vest Ucn. Act XXXII of 1979). 

JTht: word within thcsqumbdkeis wassubtitutcdlorrhe word "Tunctiod by s. 14. ibid. 
'Thn I . . ~ F A P  ,..;rL;n mh.- cn.j-n.  hm~l-rrr II.PF+ rlrhrtirurrnrl Tnr Ihr ~xmrrl"h~nr~innq" hv 



The Wesr Belrgal Board of Secondury Edircation Acr, 1963. 

[West Ben. Act 

( Cllnpier I K-Powers and Drr ties of rhe Board a I J ~  

Preside11~--Section 27.) 

(2) Subject lo any gcoeml or special ordcrs of [he Stare Government, 
[he provisions o i  t h i s  Act and any rules madc thereunder, the Board 
shah have gcncrally h e  power ro direct, supervise and canto1 Secondary 
Education, and in particular h e  power- 

'(a) to lay down the gcneral policy for development of Secondary 
Educadon in West Bengal; 

'(b) 10 conduct periodical survey lo assess rhc cducarional needs 
of Wesl Bcngal wilh particular re~crence to such needs of 
thc Scheduled Cas~es,  the Scheduled Tribes and other 
backward Comrnunilies and of the hill areas in West Bengal; 

'(d) l o  institute Sccondary Examinations and such othcr 
cxaminarions = it may think [ i ~  and to make regula~ions i n  
[his buhnlP * * *; 

'(e) 10 adrninis~er h c  W ~ S L  Bengal Board of Sccondary Educadon 
Fund; 

'(0 to instilute and administer such Providenl Funds as may bc 
prescribed; 

'(g) to make regulations rclating lo thc conduct, discipline and 
appeal in rcspect of the members of irs staff; 

'(h) to decide any appeal prcfcrred againsl any decision of [he 
Exccurive Cornmitree or, subjecr to the provisions of this ACI, 
any orhcr Commiltcc constitu~ed under this Ac I; and 

l ( i )  to award diplomas, certificates, prizes and scholarships in 
respect of any examinadons insri~u~cd by [he Board. 

4(3) Subject to thc provisions of sub-seclion (21, the Board may, if 
i t  thinks necessary, make regulations in respect of any matter for the 
proper exercise or its powcrs under this Act: 

Providcd that any decision ar aclion rakcn or any ordcr made by 
the Board in excrcisc of ib powers under this Act shall not be invalid 
merely on the ground that no regulation has been madc under this 
sub-seclion. 

- 

'Clauxs (a) 10 (i) w c ~  substirured Tor clauses (a) to (m) by s. 15 (ii) of h c  Wcst 
Bengd Board of Sccondary Education (Anicndmcnt) Acl. 1979 (Wcsl Ben. Act XXXll 
of 1979). 

'Clause (c) WLS cfnitled by s. 7(1) o f  the Wesr Bcngal Board of Secondary Jfducaion 
(Arncndmen[)Acr. 1982 [Wesl Ben. Act X111of1982). 

.'The words, lettm, figures and b n c k c ~ s  "excepring in rcspecl of maters specihed in 
clauxs (j). (k) md (1) of sub-scciion (3) of secrion 19A" wem ornitcd by s. 312). ibid 

- . - 'Sub-scction(3) w~subs~i~u~cd~or~heoriginJscctionby s. 4oT ~hc\VcsrBcngalBolrd 



The \Vest Besgui Boord of Secorrdury Edrrcoriu~t Act, 1963. 

(Cllaptfr I V-Pot~~err and Drrrier of the Board nrrd 
Presidrtrt.-Section 28.) 

(4) No regula~ion shall bc valid unless ir is approved by [he Slare 
Governrncnt nnd ~ h c  Siarc Govcrnmenr may. in according such approval, 
make such addi~ions, alterarions and modifications therein as i r  llunks 
fit [[and also specify the dale or duws from which rhc regulations shall 
comc inlo force or shall be dcemcd lo have comc into force]: 

Provided that before making any such addition, a1 teralion or 
modification the Srate Govcrnmcnr shall givc thc Board an opporlunity 
10 cxpress i ~ s  vicws iherean wilhin such p r i d  no1 exceeding one month 
as may bc specified by lhe Sratc Govcrnrnenl. 

(5) A11 regulations approved by thc Slate Government, shall be 
published in [he Oficial Gazette. 

'(6) Subjccr to rhe provisions of sub-sections (2) and (3, the Board 
shall have thc power lo requirc [he Execu~ive Cornnlirlee, Iiom lime to 
lime, ro subrnii repom, rcturns, staremcnts and other infomalion on 
any malrcr rcIating to the dulies of the Exccurive Cornmillee referred to 
i n  sub-sccrions (3) and (4) of section 19A. 

28. (1) The Prcsidenl shall bc responsibIe lor carrying oul and giving pow,, ,d 
elfcccl lo !he dccisions of the Board and of any Cornmiltee or Council dulifiof 

Pmidcn~. 
consdruled undcr [his Act. 

'(2) The Prcsiden~ may, in any emergency, cxcrcise any of thc powers 
of the Board or the Exccurive Commi ttec provided howevcr h a t  he shall 
not acr conlnry to any dccision of the Board or rhe Exccutive Commiticc 
and shall. a s  soon ihctcafier as may bc, place a full rcporr before h e  
Board or thc Exccuuve Commiltce as the case may be, of rhc action 
raken by him staring reasons thcrcfor. 

(3) The President shall- 

(a) exercise gencral supervision over h e  Sccrctary and the s t d T  
appointed by [he Board. and post and transfer the members 
of thc staft 

(b) s a n c h n  all claims of ~avell ing allowance; and 

(c) lakc such olher action no1 inconsis!cnl with any dccisions of 
lhc Board '[or thc Execurive Committee] as hc considers 
necessary for thc proper functioning of the Board '[or thc 
Execurivc Commi~ee]  uodcr h i s  Acl. 

'Thc words within h e  square bnckcfi wcre inserted by s. 3 or  rhc Wcsl Bcngal Bovd 
of  Sccondary Educalion (Amndu~cntlAcf. 1978 (Wwt Ben. Acl I1 01 1978). 

-'sub-seciion (6) war inscncd b; s. 15(iii) of k Wesi R u n ~ a I  6ovd of  Sccondary 
Educa~ion (Amendmn~)Acr. 1979 (~VCSI Bcn-Acl XXXIl of  1979). 

'Sub-scc~ion (7) w x  ~rdbjli~u~cd lor h e  original sub-scc~ion bys. 16(a) of Ihc Wcsl Bcngnl 
Board of  Scconday Mucalion (Arncndntent) Act, 1979 (We51 Bcn, Acl XXXlI of 1979). .. . < . .  . . . .  



Tltc Wcsr Bellgal Board uf Secondary Edwcation Act, 1963. 

[West Den. Act 

( C ~ u p f e r  V-Mectittgs.-Sectiotr 29.) 

CHAPTER V, 

Meclings. 

h T ~ ~ 1 i ~ p o T  29. ( I  ) The annual meeting of thc Board shall bc hcld in the monrh 
of July in cach year. '[and rhr: 

~ ~ c ~ u t i ~ c  
Cornlnilrcc]. 

72) Thc Board shall mccr aL such othcr limes, no! less than twice 
a year, as may bc appoin~ed by ihe Presidcnl on the advicc of  the 
Execurive Commilrce. 

(3) The President shall, except in the cast of an emergency niec~ing 
rcfcrrcd to in sub-scc~ion (61, givc to each membcr nor less than scvcn 
days' notice of each mccling including the annual or a special meering: 

Provided tha~  I ~ I C  Prcsidenr stlall, on receipt of a rcquisition signed 
by not lcss lhan 3[twenly] members of Ihc Board, caIl a incc~ing within 
fifteen days from the date of rcccipt of such requisition and no business 
other than [ha1 on accounr of which the requisition has been reccivcd 
shall hc transacted at such n n~eeung. 

(4) On reccipl of a requisilion signed by not lcss than 4[fifteenl 
membcrs of [he Board, rllc Presiden~ shall place before a rnccring or h e  
Board for discussion any dccision of $[any Comrnirtee othcr rhan the 
Exccudve C o r n t n i t ~ c c ]  constitu~ed undcr this Act to which such requisi~ion 
relarcs, and the Board may rcvise any such decision if not lcss than iwo- 
thirds of rhc total number or members of  he Board are in h o u r  of such 
revision. 

( 5 )  No matter which has been decjdcd by the Board shall, within h e  
period of six months from h c  dale of such decision, be rcconsidered 
cxcept a1 a special meeting of thc Board convcncd for h e  purposc upon 
thc requisition of "twenty] membcrs and unless not les than iwo-thirds 
of the total nurnbcr of members of rhe Board votc in favour of such 
r e c o n s i d c r a ~ i o n .  

(6) In case of an cmcrgcncy, [he Prcsiden~ may call a meering, a h  
giving not lcss lhan clear l w a  days' nolicc thereof. 

(7) No business shall bc ~nnsacted at any meeling of the Board unless 
n quoruni of '[lwenly] membcrs is  prescnc. 

'Tlic words in thc marginal norc wcrc insened by s. 17(a) of !he \Var Bcngaf Board of 
SccondaryEduc3lion (Amcndmni)Acl. 1979 ( \Vat Bcn. Act XXXlI of 1979). 

:Sub-sccrion (1) w x  subslirulcd by s. 17(b). ibid. 
-The word wilhin rhc squarc b n c k c ~  tvx subsriruled lorlhe word"rcnU by S. 17(c), ibid. 
'The word within ~ht :  s q u m  brackels wiu subsritutcd for Ihc word "six" by s. 17(d)(i), 

ihid, 
'Thc words within ihc s q u m  bnckcts wcw subsuturcd lor ihc words "any Commiircc" 

by s. 17(d)(ii), ilrid. 
T h e  word within rhc squm brackets was subst i~acd h r  the-word "tcn". in sub- 



Tlre \\+st Betigal Llonrd of Secor~dav EEclrlca~iotr Act, 1963. 

'(8) (a) The Execu~ivc Commitlcc shall meel at leml once i n  every 
iwo monlhs and at leas1 six limes a ycar. 

(b) The Prcsidcnt shall give to each n ~ e ~ n b e r  nor lcss ~ h a n  scvcn 
days' noticc orcach mecung: 

Provided that thc Prcsidcnt may call an emergency mecling alter 
giving not less lhan two days' notice lo each member. 

! ( c )  No busincss shall be transacted at any mccting or the Executive 
Commi tlcc unless [here is a quorum of fi fly per ccrlr. oi the existing 
mcmbcrs of lhe Executive Committee, fraction, if any, being computed 
as one. 

30. Thc Board shall make regulations rclating to mcelings of "[any 
Commiuee other Ihon ~ h c  Exccutivc Comrnitiec] or of any "Regional 
Council] constitulcd by il and the procedure to be Ibllowcd at such 
meetings. 

CHAPTER VI. 

Finance and Audit. 

31. (1)  Thc Prcsidcnl shall place before the annual mccdng of !he 
Board held in [he year following the year in which il is constimled and 
before every annual meeting thcrcaftcr a mport on the working or the 
Board during thc last preceding financial year 6* * * * * *. 

(2) Thc rcporl shall be Forwarded to  he Slatc Govcrnmcnl williin 
one monrh of the presentation thcrcof bcforc ihc annual meering of thc 
Board together with such cornrncnts hereon as h e  Board may think fi! 
to makc. 

'(3) ( 0 )  The Board shall hold a special mecting by thc 3 1st October 
of evcry Lnoncial ycar and shall place before the said mccting a budget 
cstimarc showing. in such form as may be prescribed, the anticipated 
income and expendirure of the Board for the next financial year. 

(b) The budger esrimate as aforesaid shall, alter confinnation by the 
Board, be fanviudcd lo the Statc Govcrnmenr by lhe 30th Nnvcmbcr of 
thc financial ycar in which the special meeting referred to in clausc (a) is 
held. 

'Sub-section (8) WAS ~nsfncd by s. 17(g)of~hc~Vcsi Bcngal Board of S c o n d u y  Ed~at ion 
(Arncndn~cnt)Acr. 1979 (\Vcsr Bm. Act XXXIloT 1979). 

'Clause (c) was substituted by 5 . 5  of rhc War  Bcngd B m d  of S ~ o n d a r y  Edu~fduun 
(Anicndr~icnt)Acr. 1983 (West Bcn. Act XXVI I  OF 1983). 

)The words within the square brackets wcrt: suhs~i~utcd lor thc words "Regional 
Examination Councils" by s, of ihc Wcsr Bcnpl B o y d  o f  Secondwy Educadon 
(Anicndnicnt) Act, 1979 (Wcst 0cn.Act XXXIl o i  19791. 

%c words wilhm h c q u v c  bncktls weresub~lilu~ul forthe words "my Comrnitrd'by 
s. 1 B(c). ibid. 

-The words w i h i b ~ h c s ~ u m  ~ ~ C I ; C L S ~ C U C S U ~ ~ ~ ~ U ~ C ~  for rhe words"Regiond Eramimlion 
Council" by s ,  lR(b), ibid. 

Thc words "rogcrher wirhn budget u t i ~ n u e  showing on such Corm asmay lx prcscribrd, 
rhc anticipated income and cxpcnditunr o l thc  Board during rhc financinl y w  in which such 
m u d  nlafing is hcld" wcrc omitted by s. 2(a) of h e  \Ved Bwgal B o d  oiSecondary Edudon 
(ArncnJmrnr)Acr. 1986 (War Bcn. ACI XV of 1986). 

' T ~ - h . r , . - ~ ; n m  (7\1u.-a~ c h ~ h c t ~ ~ ~ , ? ~ r I  hvc 7ihl ;h;d 

Mcct infs of 
Comrnilrm 

ylcgiond 
Councils], 

Annud 
rcpon and 
budget 
t3umc. 
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[W&t Den. Act 

(Clroprer V1.-Fixlotice arid Afrdir.--Sectior~ 31.) 

(4) (a) Thc S ~ a r c  Govcrnrncnt shall [[wihin two monrhs] of the 
receipi ol rhe budget esrimarc cificr accord its approval lo [he same or 
return i t  to thc Boxd wilh such comments and suggesBons as it deems 
necessary if in its opinion such cslimatc- 

(i) is nor reasonably accurate with reference to ascenainable 
iacrs or shows n dcficit in  he closing balance; 

(ii) includes new ilcms of rccurring expenditure which are 
likely to impost upon rhc Board in thc fulurc financial 
liubilities which the Board is no1 likcly lo be nblc ro mccr 
from its income; OF 

(iii) includcs provisions for expenditure which arc no1 i n  
accordancc wirh the provisions of this Act. 

(b) I l  lhc budgcl cstimale is rerurned under clause (a),  he Board 
shall considcr rhc comments and suggestions made by [he Slare 
Govcmmcnl and may, i T  it thinks f i ~ ,  revise the said esrimate. Thc Board 
shall thcn rcsubmit thc budget estimate as so revised lo  he Srare 
Govzmmenl, or, the Board shall, if it does noL lhink fi1 to revise the 
es~imate, resubmil it in iu original form to the State Govemmenr within 
one month of receiving i t  logelher with ils replies on ~ h c  commcnrs and 
suggcstions made by the State Government. 

(c) If the Srare Govemmenl does not approve of [he budgel esrimarc 
as rcvised by ~ h c  Board or if the budget estinlale is returned by the 
Board without rcvision, the State Government may amend the budge1 
cstimate hy making- 

(i) such modificalions as are in its opinion ncccssary to rcndcr 
~ h c  e s t i m a ~ e  reson'ably accuratc with reference l o  
ascerrainablc racts or  to balance the income and the 
expendirurc: 

(ii) additions, alreralions or modifications in any provision 
relating to new expcndilurc of a rccumng narurc; 

(iii) any allerarjon or  modification in any provision for 
expendi~ure which. in its opinion, is not in accordancc wilh 
the provisions or [his Acl; 

and shall forward [he budget esdmatc as so mended to thc Board. 

'(5) IT the Slate Government docs not accord its approval-lo the 
budget estimate c,idcr clausc (b) of sub-section (3) within two months 
of lhc receipt :hereor, or if the S tatc Govcrnmenl docs not conlmunicate 
irs approval of the budgel estimate io [he Board undcr clausc (c) of sub- 

'The words wilhin Ihc squm bmckrrs were substiruled for Bcwords 'kirhinlhrcc mnW' 
by s. 2(c) or the \ V e t  Bengd Board of Secondary Eduurion (Amendment) Act. 1986 (WCSI 
Ben. Act XV of 1986). 

:Tulh.rrr~inn (Cl \r,?c c l l h ~ l i r l l f r r !  h ~ l h +  nTinin-I cllh.rrrrinn hr. r 71Al ;hid 



The IVe~esr Bengol Board of Secotldary Ed~icatiotr Act, 1963. 

(Chapter VI.-Fi~rat~ce arrd Artdit.-Sec~ions 32, 33.) 

scclion (4) within the 31sl March of the financial ycor immediately 
preceding rhc financial year l o  which [he budge1 estimate rclarcs, Ihc 
budgcr estimate as rorwardcd ro rhc Sate Governrnenl by h e  Board under 
clause (b) of sub-section (3) or as resubmitted lo  he Stnrc Government 
by the Board under clause (b) of sub-seclion (4), as the case may be, shall 
be deemed to have bccn approved by the Slate Government and shall bc 
the budgel eslirnale of the Board for the financifll year to which it relates. 

l(6) Notwithsranding anything contained in the foregoing provisions 
of [his scction, rhc budgct estimate of the Board for the financial year 
1986-87 shall bc subrnit~cd ro [he Scale Government and he approval or 
orherwisc of the said eslirnale shall be accorded by the Slate Govcmmcn~ 
in accordance with the provisions of his ACL as in force inirnedialely 
bcfore h e  corning into force or the West Bengal Board of Secondary 
Education (Amendmcnl) Act, 1986. 

32. The State govern men^ may, after considering thc budgcl P;lymcntro 

estimntcs,hca~coun~sof~heBoardandsucholherrepoflsasilmay~all 
for, make such annual or periodical grants to i~ as i~ may think fit. Govcmrrmr. 

33. (1) The Board shall have a fund lo be callcd thc Wcsl Bengal \VestBengal 

Board of Secondary Education Fund to which shall be credited- Board or 
Secondary 

(a) all sums which may be paid by h e  Stare Government under 
section 32; 

@) all fecs rcaliscd undcr any of thc provisions of this Act; 

(c) all sums representing income from endowments or from 
propeny owned or managed by the Board; and 

(d) all other sums received by or on behalf of thc Board from 
any other source whatsoever. 

(2)   he Fund shall vesl in [he Board and shall be under ik control 
and shall be hcld by ir in trust for thc purposcs of this Act. 

(3) All monies payable lo the credit of the Fund shall forlhwih be 
paid inlo h e  Reserve Bank of India '[or into h e  Srare Bank OF India or 
any branch thereofl "or into thc United Bank of India or any branch 
hereof] to the credit of h e  Fund, and all cheques drawn on the Fund 
shall be signcd by the Prcsidcnr or by such othcr pcrson as he may 
authorisc in writing in this behalf. 

'Subsection (6) was insened by 5.2(e) ofhe H'cst Brngd B a d  of  S e f o n d q  Eduwion 
(Arnendrnent)Acl, 1986 (Wesr Bcn. Act XV of 1986). 

T h c  words within thc square bnckcls werc inscned by s. 7 or the Wcst Bengal BowdoC 
Secondary Education (Amcndmcnr)Acl, 1977 (West Bcn.Acr IX of 1977). 

The words within rhesqum b m c k e ~  wewinxned by s.4of thc W&I Bengd Board of 
C ~ - ~ - , I * - . ~ - ~ . . ~ - I ; - -  r ~-~--l,.,.\ A.-I lonnrrrr,,. n,, A,, vv-r  innnr 
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The \Vest Berrgal Board of Secottrlnty Ed~lcutiow ACI, 1963. 

[West Ben. Act 

(Cljaprer VI.-Fi~latzce arrd Art&.-Sectiotrs 34-37.) 

34.. No cxpcndilurc shall be incurred from the Fund cxcept for  he 
purpwcs of this Act, and unlcss such expcndiiure is provided for in [he 
budgel as approved under this Act or can bc met by rcappropriarion 
sanclioned in the prescribzd manncr. 

35. The Board shal l  keep an account or all irs receipts and 
expenditure in the manner prcscribcd. 

36. ( 1 )  The accounts of thc Board shall be examined and audited 
annually in  such manner as may be prcscribcd by an auditor or auditors 
appointcd by thc Stntc Government. 

(2) For the purpose of examination and audir under sub-seclion (1) 
an auditor appojnlcd undcr that sub-section may- 

(a) rcquirc in wil ing Ihc producrion before him of any document 
r c l a l ing  to  thc  Board or  [he assets therof  which he 
considers LO be ncccssary for I hc propcr conduct aF1hc audir; 

(b )  require in wiling [he pcrsonal appcnrancc bcrorc him of 
any person accounrable for, or having the custdy or control 
of, any such documen~ LO answcr any queslion rclating 
thcrero; and 

(c) rcquirc any pcrson so appearing before lum to submit a 
slalelnenl in writing in rcspect or any such docunienl. 

(3) 11 shall bc rhc duly of thc Board, and of every member thereof, 
and of [he Sccrelary and the members of the staff in the service of the 
Board to afford to the auditor every raciIity Tor thc cxaminntion and 
audit of the accounts of !he Board and l o  comply with any requisition 
made by h e  auditor under sub-sec~ion (2) and with h c  requirement of 
any rulc made in this behalf. 

(4) Any person who wilfulIy neglecrs or refuses lo comply wilh a 
requisition madc undcr sub-section (2) or with thc requiremenl of any 
rule made in [his behall shall, on conviction, be punishable will1 fine 
which may cxlend to one hundrcd rupees. 

(5) No  complain^ in rcspcct of any offence punishable under sub- 
scnion (4) shall be made except r v i h  thc prcvious sanclion of thc Stalc 
Governrncnt. 

(6) No Magismtc olhcr than a Presidency Magiskale or a Magisrnte 
of the lira or sccond class shall u-y an offence punishable under sub- 
section (4). 

37. ( 1 ) Not more than fourteen days alrcr cornplclion or thc audir 
Ihc audi~or shall submit to the State Govemmen~ a reporl on thc accounts 
audi~cd, and shall send a copy thereof to the Board which shall forward 
it lo the State Governrncnt together with its observations thereon. 

(2) The State Govcrnmcnt shall take such acdon on the audit rcporl 
ac ir rhinkc GI 



The Hks~ Bcrrgol Bond of Secorr~lk~lrrr~~ Edrrcn~iorl Act, 1963. 

V of 1963.1 

(Climprcr VII.-Sirpple~~~e~~~aIPro~~isior~s.-Secrio~ls 38-43.) 

, . ,  , . . . . . , , 
. .  . . . , - ,  

CHAPTER VII. .. ... . . . 

SupplcmenlaI Provisions. 

38. The Board shall rumis11 to the State Governmcnr such reporls, s o ~ d  l o  

returns and slatcmenls as [nay be prescribed and such furiller informa- 
~ ~ ~ ~ 3 , i o n ,  

tion on any nialter relaling to the Board, as ~ h c  Stare Governrncnt may 
requirc. 

39. The State Governmenr may, by order in writing specifying llic Po$r*crof 
. . . . .. . 

- ,  
rcasons thereof, suspcnd thc cxeculion of any resolution or orhcr of llie ~ ~ ~ m m c n l  

- - . .  . .  . , .  

. . 
- ,  

, . . . . . . . -  . 
. .  . .  . . .  

, .  , 

Board or any Committcc or any '[Regional Council] cansti~u~cd under rosuspcnd . . 

this Acr and prohibil the doing of any act which purpons to bc donc or pmdingS. 

intcndcd ro be done under [his Act, if h c  Starc Government is of opinion 
that sucll resolution, ordcr or ncr is  in excess of thc powers uonicrrcd by 
or under this Act upon rhe Boxd or tlu Comrnitrce or thc Council, as 
the case may bc. 

40. The members of rhc Board of cvcry Comniiuee or Council Ccrlain 

constituted under this Acl, pcrsons in thc scrvid: of-the Board and any ~~~~~~ I 

pcrson appointed under this ACI to audil [hc accounts of the Board shall public 
A" Or be deemed lo be public scrvanrs wilhin thc ~lieaning of sec~ion 2 1 or ~ h c  """'mE. 
IY6D. 

Indian Penal Code. 

41. No suit, prosecution or orher legal proceeding rvhatcver shnll Indc~iuliry. 

lie against any pcrson for anything in good faith done or intcndcd to be 
donc under [his Act. 

. . . . .. . . . - - - , .  
, - - -  . . . . . . . .. 

. . 
- ,  . - 

32. ATribunal appoin~ed under this Acl shall have all thc powcrs of Powdror . .. . . . .  . . . . . .. . . .  
. . ... 

a Civil Courl for [he purposes of receiving euidencc. ndrninisrcring TCibund5. 

oaths, and enforcing the attendance or witncsscs and cornpelling [he 
- .  discovery and productic~n of documcnrs, and shall bc dccmcd lo be a . .  . . .  

. . . 
ACI v or Civil Coun wilhin rhc mcnning or sec~ions 480 and 431, of the Code of  
1898. Criminal Proccdurc. 

43. No act or proceeding rakcn undcr this Ac[ shall bc invalid on the Savings. 

ground merely of- 
(a) the existence of any vacancy in, or ?[dcTcc~s i n  h e  inilia1 

or subsequent conslitution of,] thc Board or any Commitlee 
or any "Regional Council] consli[u~cd undcr [his Act, 

'ThervoRLsrvithinrhr.sqrun: bnckrrs ~vert: subslilulrd iorrhe wonl~"RcgiondE~nmination 
Council" by s. 19 of llic \Vcsl Bcngal Board or Scconduy Educalion (Amendment) Acl. 
1979 (Wesl Bsn. Act XXXIl of 1979). 

'TIic words willii~i (hc squarc h n c k c ~ s  wcrc suhsriturcd Tor rhc words "defrct in rhr 
Conslitu~ion or' by s, 20(a), hid. 

' ~ c r v o d s  wilhin Iksquan: brdckers rv r~subs i i ru~r r l~or~h t :~vo~  "Rcgiond Eumili~lion 
rn,.n-.vb L., I ) ~ I L ~  ;I?;J 



Tlre West Bellgal Boord of Sccor~rlury Ed~rcariorr Acr, 1963. 

[West Ben. Act 

(Clmprer VII.-S~~pplerru~lral Provisiorrs.-Secri~t~s 44, 4.5.) 

(6) any mcmbcr of [he Board having v o ~ e d  on any matrcr in 
conlravcntion of [he provisions of sec~ion 15, or 

(c) any dcfcct or irregulari~y not affecring thc mcrirs of the 
casc. 

Transitory 44. Every marler or thing required to bc provided by regulations 
pmvisionS, undcr this Acl shall. until such rcgula~ions are madc, bc provided by 

rules madc undcr [his Act. 

Powsr or 45. ( 1 )  The Slate Governmcnr may, after previous publicarion, make 
Sta~r  
Go,.smmenr CUICS for carrying out the purposcs or this Acr. 
10 11iJr: 
~ [ c s .  (2) In par~icular, 'and without prejudice to the generality of thc 

foregoing power, such rules may providc for all or any of the iol1owing 
matlers, natnc1y:- 

(a) thc ncquisirion. possession and disposal of property by ~ h c  
Board, thc coridilions of such acquisirion, possession and 
disposai, and thc performance by rhe Board or ilny funclion 
referred to i n  sub-scction (2) of seciion 3; 

(b) [he manner olclccdon ofthe members or thc Board specified 
in '[clause (8) and sub-clause (b) of cIausc (14)l of section 4, 
the constitulion orclcc~nrates for such cIcc~ions and thc dates 
by wluch such clcctions shall be held; 

(c) thc manncr oielecrion of the mcmbcrs of rhc Board specified 
in '[clause (15)J of seclion 4 and rhc darcs by which such 
election shall be held; 

(d) .'[ll~e composjlion, powers and iunc~ions OF] Managing 
Committees of ~nsti~ulions; 

(c) rhe procedure ro bc foIIowed by a Tribunal i n  dclcrmining 
dispurcs rcFcrrcd ro in sub-scction ( 1 )  of seclion 12; 

(f) the rcrms and conditions oi appoinlment. the scale of pzy 
and the rulcs of discipline relaiing ru the Secrelary of h e  
Board; 

(g) [he rates a[ which thc Board shall pay rravelling allowance 
ro persons referrcd to in section 17; 

'Thc word<. bnclicls, lcllcr and f i g u w  within the s q u m  bnckcts wcrc sub~ l~ lu l td  for 
the rvords, bnckcis. l e l~c r  and figures "sub-clausc (b) of clause (15) and clnusc ( 1  6)" 
by s. 21(i) o l  thc Wkst Bcngal Bawd or  Sccondxy Education (~incndrncnfj Act. 1979 
(West Bcn.Acr XXXl l  or 1979). 

Theword, bntkc~s and 6gurcs w~lhin !he qunrcbnckcw werr: suh~Iiiuled forthe word, 
bnckcts and figures "clausc 17" by s. 2 1(i i ) .  ibid. 

Vic~vords  within lhr: s q u m  bnckcls wcrcsuhsliluted Tor h c  words "thccon~positionor' 
by s. 2 or  he West Dcngal Board of  Stconduy Fducalion (Amcndmcnt) Act, 1969 
OVest Hen. Act XlV or 1969). 



Tlre West BL>II~UI Board of Secorrciav Ed~rcurio~l Acr, 1963. 

(h) thc Providcnr Funds referred to in  '[clnust (c)] of sub- 
seciion (2) ofscction 27 as may bc ins~ j~u~edand  adminis~crcd 
by die Board; 

( i )  [he form i n  which the budge1 e s h a r e  of the Board shall be 
prepared; 

(j) rhc manner in which a l l  payiocnrs r o  and from the West 
Bcngal Board of Second;q Eduualion Fund shall be made; 

(k) rhe manner of reapproprintion undcr scc~ ian  34; 
( I )  !hc manncr and form i n  which accounts of rccciprs and 

expendirurc shall bc kcpl under section 35; 
(In) the manncr in whiul~ cxaminalion and aud i~  of thc accounls 

or  ~ h c  Board sllall be made; 
(n) rhc rcporu. rclurns and walemenls lo bc furnished by [he 

Board undcr scc~ion 38 and the ronns of such reporls, rcturns 
and sia1ements; 

(0) any orlicr lnatrer required ro he prcscrihcd or provided or 
made by rules. 

ii 'vsr Bcn. 46. ( I )  Thc Wcsr Bcngal Sccondary Education Act, 1950 (hcrcinafrer Kepcal ;,"d 
,ALI xxx\'lI 
111 1950 rcrcrrcd to as [he said AcI), and lhc Wcst Bcngnl Secondary Education cOnlillumcc. 

1Vc.r bun. ('l'ernporary Pro\'isions) Act, 1354. are hereby rcpcalcd. 
.Acr X X l t  

(2) Upun such rcpcal, or 1954. 

(a) all property and asscls vcstcd in the Board of Sccondary 
Educalion and all rights, liabililies and obliga~ions acquircd 
or incurred by such Board before thc comrncncement of [his 
Act shill1 slnnd uansfcrrcd to ihe State Govemmcnr: 

Providcd that ~ h c  Sta~c Government may by ordcr madc 
in this bchalf relransfer all or any or such propcrry or assets 
lo the Board and lhereupon such propeny or asscls shall vest 
in  111e Board, 

(b) all Icgal proceedings or remedies inslirulcd or cnlorccable 
by or againsl ~ h c  Board of Secondary Educalion bclarc thc 
conlmencement or  this Acr may bc conlinued or enforccd. as 
thc casc may be, by or against [he Board, or unlil the Board 
is esrahlished by or againsl such olficer or autharity as thc 
Slale Governnlcnt may by ordcr spccify, 

(c) all di iccrs  and o ~ h e r  persons in the cmploymcnl of [he 
Board of Sccondary Education immediatcly bcrore die 
commenccmcnt of this Acl shall. until ollier provision is 
madc. conrinuc in LIIC service of [he Board, 

'Thc word. braukels and lrltrr wilhin the s q u m  bnckc~s rvcrc subs~ilured Tor thc 
word, braclrsrs and Izltrr "cl:\uar ( I ) "  hy s. 7 l( i i i) o r  rlic \Vcsr Bcngnl Board o r  
S~cnndnrv LI~lca~ian (Anirntl~wnr) Act. 1974 (\Vcs'cslBcn.Ac~ XXXII of 1979). 



T11e \Vest Re~zgal Board of S~cotrdaty Ed~rcafio~r Acr, 1963. 

[West Den. Act 

(d) all rccognised scIiools shall be deemed lo havc bccn 
rccognised under [his Act unlil rhe expiration of rhc pcriod 
~Trccognition subjec~, howcver, to the power of thc Board I U  

wir hdraw recognirion in accordance wirh the provisions or 
this Ac[, 

(e) all syllabuses, courses of srudies and ~exr-books in force shall, 
until other provision is made under this Act, continue lo be 
followed, and 

(f) all appeals, rcfcmd to in  sub-section (3) of scclion 30 of the 
said Act and pcndjng immediately beforc the commcnccment 
of [his Acl, shall bc continued and be heard and derermincd 
by [he Appeal Commitlcc constituted under section 18 of 
[his Act, and, unul  such Appeal Commiiree is constituted, 
by the Direclor of PubIic Instruclion, Governmen[ of Wesr 
Bengal and for thc purpose of  disposal of such appeals ihe 
regulalions madc undcr the said sub-section (3) of seclion 
30 of the said Acr shall bc dccmcd to conBnue in force. 

B o v d ~ o b c  47. Thc I3oard shall, in exercising its powcrs and pcrforrning iis 
guided by 
dircclio~is dulics undcr rhis Act, be guided by such dircctions, os thc Sratc 
orrhsS1alc Govcrnmcnr may by notification in the Oficial Gazer~e give frorn rime 
Govem~wnr. to rimc. regarding thc scopc and content of Secondary Educa[iofi. 

Po<vcrlo 48. If any dificulry arises in giving cffcc~ ro ~ h c  provisions of this 
CTIlmI'L: 

,IiTticul,ifi, Act, the State Government may make such order or do such thing. nor 
inconsistent w i ~ h  the pmvisionsof this Acl, as appears to il to be necessary 
or expedient for ren~ovjng the difficulty. 

Supcrstsion '49. (1) If in ihe opinion of the Stale Governrnenl [he Board- 
ufrht R o d .  

(a) has persistently made default in the performance o f l l ~ e  duues 
imposed upon il, or 

(b) has exceeded or abused its powcrs. 

~ h c  S m c  Govcrnmenl may, by an ordcr publishcd in thc Of/5cicrl Gnzctfe 
and srarjng [hc rcasons [herefor. supcrscdc thc Bo,ud, for sucl~ period 
no1 cxcceding two years, as may be specified in thc order and take such 
stcps as may bc necessw to re-establish thc Board immediately on h e  
cxpiry or  [hc pcriod or  supcrscssion. 

(2) The Stale Governmen1 may, ir it considers n e c c s s q  so to do, 
by order, cxtcnd or modiry from limc lo time the periad ofsupcrscssion 
of the Board subjcc~ 10 thc condilion tha( thc aggrcgarc pcriod of such 
supersession shall in no case exceed three years. 

'Seclions 49 and 50 wcrc addcd by s. 8 of thc \Vcsr Bcngal Hoard of Secondary 
7 ,  . -  I .  1 . ?  . . .r.-- ,.,,. .." .. , .. 0 "  . < . A " - <  



Tlre \Vest Bellgal Board of Secondary Edrcrrtio~l A cr, 1963. 

0 .  ? ( I )  Notwithslanding anylhing can~ained in this Act or in any Con- 

olhcr law for ihe lime being in forcc, wilh effect from lhe da[c of an :::::: 
order of supersession mndc under secrion 49,- 

(a) all the r~letnbcrs of the Board, h c  Committees and the Sub- 
Commjtlees cons~ituted undcr illis Act, and the Presidcnl 
shall vacate thcir offices, 

(b) all [he powcrs, duties and funclions which, undcr thc 
provisions of [his ACI or any rulc or regulalion made 
[hereunder or of any law for tile rirnc bcing in  force, may be 
exercised or pcrforrncd by the Board or any ofthe Cornrnil~ees 
or Sub-Co~nmittccs or the Presidenl, shall bc exercised or 
pcrrurmcd by an Administrator to bc appoinrcd by rhe Stale 
Govcrnnlent i n  tlus bchalf: 

Provided d ~ a ~  an AdminisWator appointed under this clause 
may delegate any of his powers, dulics or functions to such 
pcrson ns he may t h i n k  fit or l o  such body as may be 
consururcd by him, 

(c} the reprcscnta~ives of thc Board on every body. stalurory 
or othenvise, shall vacale [heir orficcs as such represenla- 
lives and lllc Adminislrator may nominate such person or 
persons, as hc may think Fir, l o  rcpresent the Board on 
that body. 

(3) Thc Slnlc Governmen1 mily, by an order published in the Oficic~l 
Gozetre, cancel an  ordcr made undcr section 49 and rc-cs~ahlish the 
Board. 

(4) On h c  rc-cstablislimznt or the Board undcr sub-section (3) 
the Adminisrralw shall cease lo cxcrcise his powcrs and perForrn his 
du~ies. 

(5) Thc terms and condilions of servicc or thc Adminis~rator shall 
he such as niay be fixed by 111c Sralc Governmen1 by ordcr made in this 
behalf. 

'51. For ihc avoidancc or  doubts i t  is hrrcby declared that an ordcr ~ o ~ d t o  
of supcrscssioa made under scction 49 sbaIl..nol clfecr or imply in any CDnt"lUczc 

a body 
way the dissolulion of [he Board as a body corporn~c. corpon~r. 



Rc- :: 
c s m b l i s l ~ n ~ ~ i ~  
c>T~hc B o x d .  

Tl~e  WLI.S( Brttgal Borrtd of S e c o ~ l d u ~  Ed~icntion Act, 1963. 

[Wcsl Ben. Act V of 1963.1 

(Clzapter W.-S~rpple~ne~lral Provisio~zs.-Sec~ion 52.) 

'52. { I  ) Thc Sra~c Govcrnrncnt shall, by an order published in the 
OfJicid G[IZL'IIL', specify lhc dalc on which ~ h c  Board is rc-es~ahlishcd in 
accordance wid1 the provisions of scclion 4. 

(2) Thc Slate Govcrnmcnl shall, by an ordcr publishcd in rhc OfJicial 
Gnzelre, specify the dales by which lhe authori~ics (orher than rhe Slate 
Government) shall elect or nominare rncmbcrs rcrcrred lo i n  scclion 4. 
If such member or members are no1 elec~ed or nominated, as !he case 
may bc, by lhc specified dates [he Stale Governmen1 shall appoint such 
member or rncmbcrs horn amongst persons qualified for such election 
or norninarion, as the case may be. 

(3) Until ?* * * * * * election ol mcmbcrs rcfcrrcd ro in scclion 4 -'[is 
held],  be Slate Governmeni shall appoin~ such mcmber or ~nernbers 
from anlongst persons qualified for eleclion under clause (8) and sub- 
clause (h) of clause (14) OF section 4. 

'(4) (i) Members appointed under sub-scclion (2) shall hold office 
unril nominarion of members under seclion 4 i s  madc; 

(ii) mcmbcrs appoin~cd under sub-section (3) shall hold office 
until clccrion of mcmbcrs rcfcmcd ro in  scclion 4 is hcld 
and thc rcsull or such clcclion is publishcd in thc Oficiul 
Gn:rrre in  this hehalF. 

'Srcl~an 52 w.u inscncd by s. 22 of  rhc \Vcsi B c n ~ a l  Board o f  Sccand.uy Educarion 
(Amr.nJriir.nt) Act, 1g79 (\~'csi Ben. Acr XXXII of 1979). 

!TIIc wards "rulcs yr: ~nadc by (hr: Starc Govcrnlncnc Toi'werc olniitcd by s. 8( l)(a) of 
th t  IVal  Bmgal B o d  orstcondvy Educ~rion (Arncndnmt) Acl. I981 (\Vcsr Bcn. Act XI11 
or 1951). 

'The ~ u r d s  w~ihln thc s t lum b n c k r s  were inscncd by s. 8( l)(b). ibid. 
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PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 433-L.-17th April, 2017.—The following Act of the West Bengal Legislature, having been assented to by the 
Governor, is hereby published for general information:— 

West Bengal Act XX of 2017 

THE WEST BENGAL BOARD OF SECONDARY EDUCATION 
(AMENDMENT) ACT, 2017. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 17th April, 2017.] 

An Act to amend the West Bengal Board of Secondary Education Act, 1963. 

WHEREAS it is expedient to amend the West Bengal Board of Secondary Education 
Act, 1963, for the purpose and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:— 

Short title and 	1. (1) This Act may be called the West Bengal Board of Secondary Education 
commencement. 	(Amendment) Act, 2017. 

(2) It shall come into force on such date as the State Government may, by notification 
in the Official Gazette, appoint. 

West Ben. Act V 
of 1963. 
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Amendment of 
section 27 of 
West Ben. Act V 
of 1963. 

The West Bengal Board of Secondary Education 
(Amendment) Act, 2017. 

(Section 2.) 

2. In sub-section (2) of section 27 of the West Bengal Board of Secondary 
Education Act, 1963, after clause (i), the following clause shall be inserted:— 

"(j) to appoint teachers or any non-teaching staff including Librarian in 
the Institutions as per the provisions of the West Bengal School Service West Ben. Act 

Commission Act, 1997.". 	 IV of 1997. 

    

By order of the Governor, 

MADHUMATI MITRA, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd. (Government of West Bengal Enterprise), Kolkata 700 056. 
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THURSDAY, NOVEMBER 2, 2017 	 [SAKA 1939 

PART III—Acts of the West Bengal Legislature. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 

Legislative 

NOTIFICATION 

No. 1255-L.-2nd November, 2017.—The following Act of the West Bengal Legislature, having been assented to 
by the Governor, is hereby published for general information:— 

West Bengal Act XLV of 2017 

THE WEST BENGAL BOARD OF SECONDARY EDUCATION 
(SECOND AMENDMENT) ACT, 2017. 

[Passed by the West Bengal Legislature.] 

[Assent of the Governor was first published in the Kolkata Gazette, 
Extraordinary, of the 2nd November, 2017.] 

An Act to amend the West Bengal Board of Secondary Education Act, 1963. 

Short title and 
commencement. 

WHEREAS it is expedient to amend the West Bengal Board of Secondary Education 
Act, 1963, for the purpose and in the manner hereinafter appearing; 

It is hereby enacted in the Sixty-eighth Year of the Republic of India, by the 
Legislature of West Bengal, as follows:- 

1. (1) This Act may be called the West Bengal Board of Secondary Education 
(Second Amendment) Act, 2017. 

(2) It shall come into force on such date as the State Government may, by 
notification in the Official Gazette, appoint. 

West Ben. Act 
V of 1963. 
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Amendment of 
section 9 of West 
Ben. Act V of 
1963. 

The West Bengal Board of Secondary Education 
(Second Amendment) Act, 2017. 

(Section 2.) 

2. In sub-section (2) of section 9 of the West Bengal Board of Secondary Education 

Act, 1963, — 

(1) in the first proviso, for the words "sixty-five years", the words 

"sixty-eight years" shall be substituted; 

(2) in the second proviso, for the words "sixty-five years", the words 

"sixty-eight years" shall be substituted. 

By order of the Governor, 

MADHUMATI MITRA, 
Secy. to the Govt. of West Bengal, 

Law Department. 

Published by Law Department, Government of West Bengal and 
Printed at Saraswaty Press Ltd.(Government of West Bengal Enterprise), Kolkata 700 056. 
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